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Conanlittee ea Cow Slauirhter 

*78", Sihri YashpaJ Singh: 
Shri Ram Gopal Shalwale: 
Shri Prakash Vir Shastri: 
Shri Raghuvir Singh Shastri: 
Shri Hukam Chand Kachwai: 

Will the Minister of Food and Agr:i
eulhue be pleased to refer to the 
reply given to Unstarred Question 
_No. 793 on the 30th May, 1907 regard
ing the setting up of the Committee on 
Cow Slaughter and state: 

(a) whether a reply from the Go 
:&aksha Samiti has since been received· 
and 

(b) when the Connnittee w�l be ,et 
UJ)? 

The Minister of State in the Minis
try of Food, Ag-rioulture, Community 
Developmem and Cooperation (Shri 
.bnasahib Shinde): (a) The reply has 
lteen received with the Sarvadaliya 
Goraksha Mahabhiyan Samiti's letter 
dated 24th June, 1967. 

(b) Immediately. 

Abolition of the PO!ts of mock 
Development Offlcert1 

3660. Shri Baburao Patel: Will the 
¥inister of Food llDd Agricultlll'e be 
pleased to state: 

(a) whether the Government has 
�een Press· reports of a st�tement made 
by the Bihar Minister of Commurjty 
Development and Cooperation stating 
that the experiment of the abolition of 
the posts of Block Development Offi
cers in Madhya Pradesh has not been 
•uccessful; 

· . , 

(b) whether the Centro! 
eoncerrted recently visited 
Pradesh regarding this and 
rajtted any report; and 

Minister 
Madhya 

has sub-

(c) if so, the reaction of the Cen
tral Government thereto? 

The Minister of State in the Minis
try- of Flood, . Agriculture, Communft:, 
Development and Cooperatfoa (Shrl 
M. 8. Gurupadaswamy): (a) Y-,, Sir. 

But the Government of Bihar have•
:formed that the· State Wnister er 
Community Development, Panchayati 
Raj and Police, who visited Mad� 
Pradesh recently, did not make a, 
statement to this effect. 

(b) No, Sir. 
(c) The question <1oes not ar1-. 

Aid/Grants to Indian Law fnstttllt,� 

S661. Shrt Shoopujan Shastri: 
Shri Madhu Limaye: 

Will the Minister of Law be ple�« 
to state: 

(a) whether the Indian Law lna\i
tute has received aid or grants, r�c:m -
ring and. n,m-recurring and contim• 
to receive such aid/ grant from U!iie 
Central Government; 

(b) if 110, the total amount so '.fQr 
given; and 1 

(c) the progress made on proj� 
undertaken by the Institute with the 
aid given by the Central Governmel}l'l? 

The Deputy Minister in tihe Miuk
try of Law (Shri D. R. Cb.avao): h) 
Yes. 

(b) Rs. 21,54,01&. 

{c) A sfatement showing the granll!
in-aid given to the Indian Law l�
tute, New Delhi, year-wise and t� 
objects for which the grants-in-aid 
were !Sanctioned is attached. The I�
titute is not required to updertabi 
any ·particular or specific Projects wlt\1 
tht! grants-in-11ld given by the Govern
ment. A statement of the r.esearch 
Btudies completed and publkatione 
brought out by the institute so far is 
laid on the Table of the House. [Pkttl
in Library. See No. LT-798/67]. 
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